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‘Violation of human rights’: NHRC
takes note of infra gaps in Kerala jails

P RAMDAS @ Kochi

THE National Human Rights
Commission (NHRC) has initi-
ated suo motu proceedings
based on a The New Indian Ex-
press report highlighting lack
of infrastructure and manpow-
er for prisoners to pursue edu-
cation in prisons in Kerala.

The report - ‘Short-staffed
Kerala jails struggle to support
inmates’ education dreams’ -
published on April 25, based on
proceedings in the Kerala High
Court, highlighted that a grow-
ing number of inmates, includ-
ing those convicted of grave
crimes, are choosing to turn
their lives around by enrolling
for regular or online education-
al courses, but authorities are
struggling to support their ef-
forts. The commission observed
that “the contents of the news
Jgeport, if true, raise issues of
violation of human rights of
the prisoners who intend to
pursue educational pro-
erammes/ courses.”

It issued a notice to the Kera-
la director general of prisons
calling for a detailed report on
the matter within four weeks.
Opposing the petition filed by

ﬂ‘ﬂ’

—

_,',:

Balamurali N, of Kasaragod,
who sought one month’s interim
bail to enable him to seek admis-
sion in a law college in Mangalu-
ru, the superintendent of Kan-
nur central prison and
correctional home had informed
the HC that there is no monitor-
ing system in place to ensure
that the internet is used solely
for educational purposes, rais-
ing concerns about potential
misuse, which could even affect
the security of the prison.
Granting access to online ed-
ucational facilities could lead
to unauthorised access of the
internet for illegal communica-
tions or other illicit activities.

Hn
al) .

1

It is difficult to effectively su-
pervise online learning, which
inmates may exploit for unau-
thorised purposes, thereby
compromising security.

There isaneed for additional
staff and resources, which are
currently unavailable at the
prison, to ensure proper moni-
toring and security of online
courses, the officer had stated.

The superintendent also
submitted that many inmates,
including dangerous crimi-
nals, are now trying to apply
for regular courses as a devi-
ous tactic to get interim re-
lease and to facilitate their
travel outside the prison.
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Bail welcome; why rebuke prof?

he Supreme Court granting interim bail to Ashoka University assis-

I tant professor Ali Khan Mahmudabad, arrested for expressing his

opinion about Operation Sindoor, may have come as a relief for him,

but the conditions and references the court has made trigger a feeling of

foreboding regarding the shrinking space for free speech in the country. In

contrast, the suo motu intervention of the National Human Rights

Commission (NHRC) in the case directing the Harvana state police chief to
submit a detailed report on his arrest is to be welcomed.

A plain reading of the Facebook post Prof Mahmudabad wrote would con-
vince anyvone that he was attempting to expose the fakery of the right
wing's celebration of an Army officer while indulging in lynching of indi-
vidual citizens and resorting to bulldozer raj. What followed was, however,
akin to the developments that can happen only in a banana republic: He
was arrested and remanded in judicial custody for 14 days based on a peti-
tion of a statutory body, From the lower court to the highest, the judiciary
failed to uphold the right to freedom of speech and expression, guaranteed
under Article 19 of the Constitution.

Worse, the apex court admonished the academic for the timing of his
remarks calling them “dog whistling” and an attempt to get “cheap public-
ity”, It has barred him from talking about Operation Sindoor, an action of
the Government of India, too. This is highly regrettable. The mandates of
Article 19 have no constraints of timing or subject save pertaining to those
mentioned in the Constitution itself. As the NHRC rightly pointed out, the
arrest and incarceration of a citizen for expressing his opinion was, prima
facie, a violation of his human rights and liberty. It is bit unnerving that
the ultra-nationalism whipped up by a section of the people can put a ques-
tion mark on democratic rights such as life, liberty and free speech. Courts
exist to protect those sacred rights, not to endanger them.
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NHRC came across a news report
dated May 20 regarding the arrest
and remand to custody of a Profes-
sor of Ashoka University in Hary-
ana. The Commission has noted
that the report, which contains a
gist of the allegations based on
which he has been arrested, dis-
closes, prima facie, that the human
rights and liberty of the said Pro-
fessor have been violated.
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SC grants interim bail to
Mahmudabad, orders
an SIT probe and a gag

ANANTHAKRISHNAN G

MEW DELHI, MAY 21

DECLINING TO stay the investi- g‘ ]
gation against him over his on-
line posts on Operation Sindoor

't

and restraining him from speak-

ing orwriting on the matter, the
Supreme Court granted interim
bail Wednesday to Ashoka

Sonipat,
University is located, had sent
Mahmudabad to judicial cus-

1 ".1‘1

A
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where

Ali Khan
Mahmudabad

Ashoka

University Professor Ali Khan  tody unal May 27,

Mahmudabad whowas arrested Observing that

Iy Haryana Police. Mahmudabad's remarks
On Tuesday, a court in CONTINUEDONPAGE 2

« SC grants interim bail to Mahmudabad, orders SIT

amountedto"dog whistling”, the
bench of justices Surya Kant and
N K Singh declined tostay the in-
vestigation in the two FRs regis-
tered in connection with the
posts. [tdirected theconstitution
of a Special Investigation Team
(SIT) "comprising three directly
recruited IPS officers, who do not
belongtotheStates of Haryana or
Delhi”,

“The SIT shall be headed by an
officer at least in the rank of
Inspector General of Police, the re-
maining twomemberswill be oF
ficers inrankof Superiniendent of
Police and above. One of the
members of the SIT will be a
woman IPS officer,” it stated, di-
recting the Director General of
Policeto constitute the SITwithin
24 hours and asking
Mahmudabadto “fully cooperate
with the investigation”.

While granting him interim
relief, the bench restrained
Mahmudabad from making any
online post or wiiting any article
ardelivering any speechon theis-
sue, the subject matter of the in-
vestigation, or “expressing any
opinion in relationtothe terrorist
attack on Indian soil or thecounter
response given by our armed
forces”. "Havingregardtothecon-
tents of thetwo alleged offending
posts uploaded on social media,
whichhave led tothe registration
of two FIRs against the petitionet
we are satisfied that no case for
staying the investigation is made
out. However, to holistically un-
derstand the complexity of the
phraseology employed and for

proper appreciation of some of

theexpressions usedin these two

online posts, we direct the

Director General of Police,

Haryana to constitute an SIT...."
bench said.

It said “one of the objects of
grantinginterimbail isto facilitae
the ongoing investigation. If the
ST investigating Agency finds any
other incriminating material
gainst the petitioner, it shall beat
liberty to place it on record and
seek modification of the interim
ordec”

Earlier, appearing for
Mahmudabad, Senior Advocate
Kapil Sibal referred to the poston
Facebook and and said,

that time, when we are united,
somebady is trying to... We are
not saying you, there are other
people also. Unfortunately. Why
are they trying to gain cheap pop-
ularity on this oocasion?” he said.

Sibal expressed the view that
Mahmudabad “could have waited
till after the 10th (May 10 when
India, Pakistanagreed tostopmil-
itary actions). lcould have waited,
butthere's nocriminal intent here.
That's all. The next day, a com-
plaint is filed, at 6.30in the mom-
ing,and he's arested.”

He saidthe professoris “salut-
ing them (soldiers). He's nat den-
igrating them. Heis questioning. ..
Paldstan.”

“This is a highly patriotic state-
ment"” He said the post talks
about “right-wing commentators
applauding Colonel Sofiya
Qureshi” and that they must
equally express concern for vic-
tims of mob lynching, bulldozing,
ete Justice Surya Kant said while
the professor was giving an opin-
ion on the effects of war on avil-
ians and Anmy personnel, “now
he s urning to politics. .. Soafter
mmenting about war, he has
tumedto politics.”

Noting that while all have a
right to express themselves,
Justice SuryaKant skedif this was
the right time to speak on the is-
sue.

Tsthisthetime to talk .. this
muchcommunaloutburst?... The
country has faced abig challenge.
The monsters came from an alto-
gether different jurisdiction, and
atacked our innocent people. At

Justice Surya Kant said, “We
don't know what has happened
inthis society. Inthe other matter
we are dealing with, somebody is
saying the right to freedom...
There hastobe some responsibil-
ity... Where istheduty to protect
others? Everybody talks of rights,
| have the right todo this, right t
do that. As if the whole country,
from the Last 75 years, is only dis-
tributing rights without telling
youwhat your duty is towardsthe
nation.”

As Sibalintervened toexplain
Mahmucdabad's words, Justice
Surya Kant said, "Mr Sibal, with
your academic standands, you can
understand very well. This is
called what? This is called, if we
understand in law, dog whistling *

Sibal repeated: “There's no
criminal intent. That's dlear. It’s a
very patriotic statement.”

Atone point during the hear-

ing, Justice Surya Kant asked
where Mahmudabad was teach-
ing Sibal said he was teaching at
Ashoka University but had not
been going to work for the last
three months.

The be nch cautioned against
"Trresponsible staements” by stu-
dents, faculty on the issue,

“Weread in today's paper that
the students, the professors... iIf
they dare to do anything, we will
pass an order. .. It isnot acceptable
tous that some of these so-called
private universities open,and
then all kinds of elements join
hands there, and they start mak-
ingimesponsible staterments. We
know how todeal with these peo-
ple. They are notoutside our juris-
diction. They must understand
that,” Justice Surya Kant said.

The benchwastold that there
was another write-up in which
Mahmudabad had written that
“despite aceasefire thereare those
whoarebaying for war”and “war
has gone from being somewhat
self~contained to now being
everywhere and nowhereat the

same ume”,

Sibal said, "Heiscommenting
on what contemporary India is
doing And it's an opinion.”

Justice SuryaKant said what's
happening is unfortunate. “When
thechoice of wordsis deliberately
madetoinsult. humniliate or cause
some kind of discomfort tooth-
ers... a learned professor cannot
hawe a lack of words. He could
convey these very feelingsin a
very simple language without

P

anyone.
“You have aright to express,
but please keep thesentiments of

othersalsoinmind Have some re-
speat for them also. Use such ter-
minology, which is simple, re-
spectful. Very neutral kind of
language,” hesaid

Following the grantofinterim
bail to Mahmudabad, Ashoka
University, in a statement, said:
“We are relieved and heartened
by Prof Ali Khan Mahmud abad
beinggranted interim bail by the
Hon'ble Supreme Court. It has
provided great comfort to his am-
ily and all of us at Ashoka
University™

Meanwhile, the National
Human Rights Commission, ina
statement o the press, said it had
sought a detailed report fromthe
Haryana DGP within a week on
the arrest and custodial remand
of Mahmudabad.

“The National Human Rights
Commission (NHRC), India has
come across a news report dated
20th May, 2025 regarding the ar-
rest and remand to custody of a
Professor of Ashoka University (a
deemed to be University) in
Haryana," its statement said.

“The Commission has noted
thatthe report, which contains a
gistof the allegations onthebasis
ofwhich he hasbeen amested dis-
closes, prima fadie, that the hu-
man rights and liberty of the said
Professor have been violated.
Therefore, it has deemed ittobea
fit case for taking suo motu cog-
nizance of the reported incident.
Accordingly, it has issueda notice
to the Director General of Police.
Haryana, calling for a detailed re-
port in the matter within one
week " the NHRC said.

~WITH ENS, NEW DELHI
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Fill top position in state disability panel, improve Asha Kiran, says NHRC

https://www.newindianexpress.com/cities/delhi/2025/May/22/fill-top-position-in-state-
disability-panel-improve-asha-kiran-says-nhrc
Ashish Srivastava

The panel has asked the top bureaucrat to submit an action taken report by July 11.

NEW DELHI: The National Human Rights Commission (NHRC) has directed the Delhi
Chief Secretary to speed up appointment of the State Commissioner for Persons with
Disabilities (SCPD), a post that has been lying vacant for over a year. The panel has asked
the top bureaucrat to submit an action taken report by July 11.

In its communication, the Commission also called for urgent action to address the
severe shortage of healthcare staff at the Asha Kiran shelter home, which came under
scrutiny last year after 28 inmates died within a month.

The directive comes after a complaint from a member of the NHRC’s Core Group on
Disability — Dr Satendra Singh — who is also part of the advisory committee assisting the
Delhi SCPD.

The complaint raised grave concerns over neglect of the rights and welfare of people
with disabilities in the capital. Dr Singh highlighted the non-functioning of District Level
Committees, absense of meetings of State Advisory Board on disability, and lack of
policy implementation for individuals with high support needs.

The NHRC took cognisance of the matter on October 8, 2024, and asked the
government to submit an action taken report within four weeks. In response, the Social
Welfare Department submitted a report in February 2025, stating that the recruitment
process for the SCPD was initiated on October 30, 2024 while the department secretary
has been given interim charge of the position. The NHRC noted that while some
progress has been made since its intervention, a response was triggered only after the
panel took notice.

‘Asha Kiran staff being recruited’

The Delhi govt report stated that steps are being taken to recruit staff for Asha Kiran,
and a proposal to hire workers on outsourced basis has been submitted to address the
urgent lack of health workers. However, key posts including that of the Superintendent
remain unfilled

Cabinet nod to aid disabled

A Cabinet note for a financial aid scheme for people with disabilities requiring high
support was approved in October 2024.
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Ashoka University relieved as Supreme Court grants interim bail to
professor
https://bestcolleges.indiatoday.in/news-detail/ashoka-university-relieved-as-supreme-

court-grants-interim-bail-to-professor-3576
Arunima Jha

The university reassured after the Supreme Court granted interim bail to Prof Ali Khan
Mahmudabad, as NHRC questions rights violations in the arrest over Operation Sindoor
remarks

The Ashoka University on Wednesday expressed relief after the Supreme Court granted
its member of faculty, Professor Ali Khan Mahmudabad, interim bail. In the meantime,
the National Human Rights Commission (NHRC) has taken suo motu cognisance of a
report in the media that, on the face of it, indicates a breach of human rights and
personal liberty of the professor.

"Prof Ali Khan Mahmudabad's being granted interim bail by the Hon'ble Supreme Court
is a relief and a source of heartening for us. It has brought immense solace to his family
and all of us at Ashoka University," said the university in a statement. This is after its
previous clarification that Prof Mahmudabad's social media posts were made in his
capacity.

Department of Political Science head Professor Mahmudabad was detained after the
Haryana State Commission for Women took suo motu cognisance of his social media
post on Operation Sindoor on May 12. In his blog, he had recognised the importance of
the media briefing by Colonel Sofiya Qureshi and Wing Commander Vyomika Singh, but
cautioned against the danger of "hypocrisy" if symbolic optics did not lead to real
change. The commission interpreted the statements as a bid to scandalise national
military achievements.

As the Supreme Court allowed interim bail, it labelled the professor's comments as "dog
whistling" and declined to stay the investigation. The court also asked the Haryana
Director General of Police to form a three-member Special Investigation Team.

The NHRC, based on a report of May 20, said the arrest of the Ashoka University
professor was serious. "The report, which details the charges for his arrest, prima facie
indicates that the said Professor's human rights and freedom have been violated. So,
the Commission has found it proper to take suo motu cognisance of the episode," it
said. The Commission has directed a notice to the Haryana DGP, requesting a detailed
report within seven days.



INDIA TODAY, Online, 23.5.2025

Page No. 0, Size:()cms X ()cms.

The Committee for Academic Freedom (CAF) at Ashoka University had earlier
denounced the arrest as a "disproportionate punishment made on flimsy grounds" and
"a fundamental attack on academic freedom." Calling on the university to stand by its
professor, the committee asserted, "This is a clear curtailment of his freedom as an
academic and public intellectual."

A second statement released on May 16, one that was signed by more than 1,000
members of the academic community, demanded the retraction of the notice sent to
Prof Mahmudabad by the Haryana State Commission for Women and an apology. "A
plain reading of his initial postings indicates that Prof Khan lauded the strategic restraint
of the military... Rather than being anti-national or misogynistic, his postings evince a
moral commitment to the ideals of good citizenship," the statement concluded.
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Deccan Chronicle
DC Edit | Bail Welcome; Why Rebuke Prof?

https://www.deccanchronicle.com/opinion/dc-comment/dc-edit-bail-welcome-why-
rebuke-prof-1880715

A plain reading of the Facebook post Prof Mahmudabad wrote would convince anyone
that he was attempting to expose the fakery of the right wing’s celebration of an Army
officer while indulging in lynching of individual citizens and resorting to bulldozer raj

The Supreme Court granting interim bail to Ashoka University assistant professor Ali
Khan Mahmudabad, arrested for expressing his opinion about Operation Sindoor, may
have come as a relief for him, but the conditions and references the court has made
trigger a feeling of foreboding regarding the shrinking space for free speech in the
country. In contrast, the suo motu intervention of the National Human Rights
Commission (NHRC) in the case directing the Haryana state police chief to submit a
detailed report on his arrest is to be welcomed.

A plain reading of the Facebook post Prof Mahmudabad wrote would convince anyone
that he was attempting to expose the fakery of the right wing’s celebration of an Army
officer while indulging in lynching of individual citizens and resorting to bulldozer raj.
What followed was, however, akin to the developments that can happen only in a
banana republic: He was arrested and remanded in judicial custody for 14 days based
on a petition of a statutory body. From the lower court to the highest, the judiciary failed
to uphold the right to freedom of speech and expression, guaranteed under Article 19 of
the Constitution.

Worse, the apex court admonished the academic for the timing of his remarks calling
them “dog whistling” and an attempt to get “cheap publicity”. It has barred him from
talking about Operation Sindoor, an action of the Government of India, too. This is
highly regrettable. The mandates of Article 19 have no constraints of timing or subject
save pertaining to those mentioned in the Constitution itself. As the NHRC rightly
pointed out, the arrest and incarceration of a citizen for expressing his opinion was,
prima facie, a violation of his human rights and liberty. It is bit unnerving that the ultra-
nationalism whipped up by a section of the people can put a question mark on
democratic rights such as life, liberty and free speech. Courts exist to protect those
sacred rights, not to endanger them.
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Ashoka University Professor Ali Khan Mahmudabad Walks Out Of Sonepat
Jail After SC Grants Him Bail

https://www.oneindia.com/india/ashoka-university-professor-ali-khan-mahmudabad-
walks-out-of-sonepat-jail-after-sc-grants-him-bail-4160959.html
Devika Shankar

Ashoka University associate professor Ali Khan Mahmudabad has been released from
Sonepat district jail following the Supreme Court's decision to grant him interim bail on
Wednesday.

Professor Mahmudabad, who leads the Political Science department at Ashoka
University, was arrested on 18 May over a social media post related to "Operation
Sindoor," India's military retaliation to the 22 April Pahalgam terror attack.

The post resulted in two FIRs being lodged against him by BJP youth leader Yogesh
Jatheri and the Chairperson of the Haryana State Commission for Women, Renu
Bhatia.

The complaints alleged that his remarks incited enmity and posed a threat to national
integrity.

While granting bail, the Supreme Court criticised Mahmudabad's language and stressed
the importance of striking a balance between freedom of speech and civic responsibility.

The court also directed the establishment of a Special Investigation Team (SIT) to
examine the intent and context behind his statements.

His arrest drew major backlash from academics, human rights advocates, and political
figures, who deemed it an assault on academic freedom and the right to free
expression.

The Faculty Association of Ashoka University denounced the arrest, calling the charges
"groundless and untenable."

NHRC Seeks Report on Ali Khan Mahmudabad's Arrest

The National Human Rights Commission (NHRC) has issued a notice to the Director
General of Police, Haryana, expressing concern about possible violations of
Mahmudabad's rights during his arrest and detention.

In a statement, the commission said it had reviewed a media report dated 20 May,
which "contains a gist of the allegations on the basis of which he has been arrested."
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"It discloses prima facie that the human rights and liberty of the said professor have
been violated. Therefore, it has deemed it to be a fit case for taking suo moto
cognisance of the reported incident," the statement added.

Ashoka University expressed appreciation for the Supreme Court's intervention.

"We are relieved and heartened by Prof Ali Khan Mahmudabad being granted interim
bail by the Hon'ble Supreme Court. It has provided great comfort to his family and all of
us at Ashoka University," the university said in a statement.
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3{RNBT FHARIET & UHIR B! TRTIRT TR NHRC BT SRATIM DGP Bl AT,
§Iel- A AHAIYPR...

https://www.abplive.com/news/india/nhrc-issues-notice-to-haryana-dgp-over-arrest-of-
ashoka-university-professor-ali-khan-mahmudabad-pahalgam-terror-attack-operation-
sindoor-pakistan-2948525

Avinash Jha

IS HHATRIBR ST A S=AhT GATRICT & MHAR 3l WH HgHEIEIE b FREIRT TR
SIRATUT o Yferd U@ 1 AIfed ST bl &, 3T A Uep Hrarg | Rutd #iTh &,

Ali Khan Mahmudabad Case: IT§1d HMATUBR 3ANT (NHRC) = IR &1 gl fdb I
WW(Ashoka University)%@@mmﬁm GﬁTB%%W
o I S & A § g & Yferd U &1 Aifey SIRY fha § S8R U Iwig & HiaR
ﬁqﬁénhﬂ%%w&mﬁﬁwwﬁwﬁsmwﬁwaﬁﬁw@awm‘w:

TSR A Fol I o1

3TN A gl foh R § 37 3R} &1 IR g e 3MyR R I7 ARER fooar mar § 8k
T8 WaR YT THIT A oRd! § [ 3o WHIR & AHAISRI 3R Wd=dl &1 eard
fopar a1 B SNt gRaRiE & Iomifd fag fAUTT & TRd sfelt W HEHEIETE & aid
3R Yfery J uga Famn of i SR Rigy & IR & 9iRrd Hifear R URe &R JYT 3R
3RESAT BT Wk T ST THd dg 3RIUl H & wrifffsat g fad S o 91 AdaR &1
3elt W P IRIR &R foran .

NHRC = g gHd &1 forar I

ST HIHR & TEATH | 22 30T DI §U 3! §Hd (Pahalgam Terror Attack) & ST¢
HRAT I ol 3 &WW (Operation Sindoor) <Al 3R Ui 3R T ool
I HRHR H 31! fEHT Y =1 s=mam o1, TIu=3mRl 3 wel fob 3T 20 78 &1 U8
o1 ¢ fob gfvamon & srenet gaRid (Te dHe fayfaemea) & e TR & IRTR
o feraa & Ao T B, 39 wel fb sufen, 3T 3 39 Hid Ul &1 Wa: Iy o &
oY 3T IUGeRd AT AT §. dEI9R, ST = gRATUN & Yo Hg1He=id &1 Alfed oIkl
PR U e $ HiaR fawga fad @t 2.
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https://www.deshbandhu.co.in/states/i-did-not-write-any-letter-in-professor-ali-khan-
case-privank-kanungo-557542-1
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HEHEEIE & IRUART SR fRRd &I dax ad: I3 foranr 8
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3ITH W AEHEIEIE B RRIIRT 3R fRRIId &1 AR Taa: I foram g1 st 2 giamon &
Qferd HETHG R (SToidl) 1 U= fefgeh 59 I A IR T HWile & iR fawgd Rurd
i

MHIR HeHSIETE &1 TRER] &1 A fafid AFaifieR et ok Rrenfae) grr fiar
TS T8 o, o ST TSR = 39 QR A & 1R ¥ fem
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3T UTUIE THTTd o1 3reTad H Tex & &1 31w o figar man §1
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‘Ashoka University professor Ali Khan Mahmudabad's rights seem to have
been violated’: NHRC issues notice to Haryana DGP

https://timesofindia.indiatimes.com/city/gurgaon/ashoka-university-professor-ali-khan-
mahmudabads-rights-seem-to-have-been-violated-nhrc-issues-notice-to-haryana-
dgp/articleshow/121329951.cms

CHANDIGARH: NHRC on Wednesday issued a notice to Haryana director general of
police, asking for a detailed report within one week on Ali Khan Mahmudabad's arrest
and remand to custody.

The commission said it had taken "suo motu cognisance" of a media report on the
professor's arrest for his allegedly offensive posts related to Operation Sindoor. NHRC
noted that the media report discloses "prima facie, that the human rights and liberty of
the professor had been violated".

Ashoka prof gets interim bail, and gag order from top court

Supreme Court on Wednesday granted interim bail to Ashoka University professor Al
Khan Mahmudabad but refused to stay the FIR and ordered the Haryana DGP to
constitute an SIT of IPS officers to probe the bona fides of his allegedly objectionable
statement made during Operation Sindoor.

Applying the standards of scrutiny enforced in the case of MP minister Vijay Shah who
made "crass comments" against Col Sofiya Qureshi, a bench of Justices Surya Kant
and N Kotiswar Singh perused Mahmudabad's statements and said, "Everyone has a
right to express opinion. But was that the right time to say what he did? When the
country was facing a challenge, why make statements on communal lines? Why is he
trying to get cheap publicity in such a situation?"

The bench said "no case for stay of investigation is made out" and barred the petitioner

from making any statement on Op Sindoor or related issues. The bench found that while
commenting on Indo-Pak hostilities and Pakistan-backed terror activities, Mahmudabad

had talked about 'mob lynching' and 'bulldozer justice'.



